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The applicant joined the service of ESIC 

as Lower Division Clerk on 6.11.1975 in A.P. Region 

on basic pay of Rs.260/ P11. One P.K.R.Murthy joined 

service in the same organisation (ESIC) as L.D.C. on 

regular basis on 28.4.1976 on the same basic pay of 

Rs.260/- PM. The applicant Was pronoted as U.D.C. on 

regular basis on 18.7.1981. Whereas the said P.K.R. 

Murthy was prouoted as U.D.C. w•e.f. 18.7.1981. As 

per the gradation list of S A.P. Region as on 31.12.91, 

the applicant is shown at Serial t4uuer 39 whereas 

the said P.K.R.Murthy is shown at Serial Nuxter 40. 

iccording to the applicant the pay of P.K.R.Murthy had 

been fixed at a hi!gher rate than that of the applicant 

on the ground that P.K.R.Murthy had been 0fficii 

as U.D.C. earlier than the applicant on adhoc basis. 

So, in view of this anomaly and as the applicant is 

drawing a lesser pay than that of his junior P.K.R. 

already indicated above. 

Today we have heard Mr.B.S.Rahi, Mvocatefor 

the applicant and Zt.N.K.Devraj, Standing Counsel 

--- ---, ---A--. 

	

4. 	O.A.574/92 and other OAs had been filed 

by other employees tcrking in ESIC. The said oO.A. 

574/92 by a jizlgethent dated 7.12.1992 had been disposed 

- 	. 	. 	•- 	-. - 
,4s the present 04 is identical in all respects to 
the 0.A.574/92 -the applicant herein is also entitled 

to the benefit of; jix3gement in 0.A.574/92 dated 7.12.92. 
Hence this O.A, is aLso Cisposea or oy 9lVlny Cite 

same directionj as given in 0.A.574/92. 
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5. In the result, the respondents are 

directed to step up the pay of the applicant on 

par with bia junior P.1C.$..Murthy in the post of 

U.D.C. we.f. 18•7.1981 and grpt all notional 

benefits in the post of U.D,C. and the other 

post/posts to which the applicant was promoted. 

\arther, we direct the respondents to grant acttal 

mnetary benefiEs to the applicant w.e.f. 26.7.1992 

which is one yer prior to the filing of this O.A. 

O.A. is allowed, accordingly. The other reliefs with 

regard to payment of interest etc., are reused. 

The paities shall bear their own costs. 
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. 	 - 	 - 

(T • atANDgASEK1-IARA az6xFY 
Member(Judl.)' ' 

A 
Dated: 2nd August,. 1993 

(Dtotated in Open Court) Deputy Reci! rW'I 

To 

The negional Director, 
EThployees' State Insurance CorporationHyderabad. 

!sd 
One copy to Mr.B.s.Rahi Athocate, CAT.i-(yd i. urie copy iu SAL •flfl.Lcvacjg j . ---. ------ 
One copy to Ljbrary, CAT.Hyd. 
One Spare copy. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERABAD 

e 
THE HON'BIJE Mfl.JU&*ICE V.NEELADRI RAO 

/ VICE CHAIRYL?1N 

THE HON'BLE 1'IR.A'B.GQRTHY : NEMBER(A) 
0' 

AND 

THE HON'BLE NR.T..CHANDflASEIQiAR REDDY 
MEMBER( JtJDL) 

THE HON' BLE ML'P.T.2]3tUVENGADAM:M(A) 

Dated: - - 	-1?93 

C DER/JUJflENT; 

M.A/R.P/C.A.wa. 

in 

O.A.No.. 
T.A.No,,- 	 (w.p. 

Admjtted and Interim directions 
isstd.. 

AllcIwed 

Disp7sed nf with directions 
Di srn ssed -. 

Dis4ssed as withdrawn 

Dianfissed for default. 

jcte4/Orc5ered 

thTcrder as to costs. 
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